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12,1140 5°  The application is admitted, .Call

Y for tha rscords,

Y : Issua notica to show cause as to

uhy interim order as prayed for A shall

X not be granted, Returnable by thres

| weekss MreA.D8b Roy, learned SreC.G.S5.C.
accaepts notice on behalf of the respond=-
dents;

(- - ‘Meanwhile, the order of transfer

X of the applicant from Jairampur to
Khowai, dated 14,9,2001 shall remain
suspended till the rsturnable date,

List on 5/12/0? for order.' —

%

Membhar Uice—Chazrman

R Respondents are"allowed 4 wesks time

to File written statement,

!

| and order., Meanuhile, interim oroer dated

List on 441,02 for written statement-

& 12,1101 shall continue.

X

I Nembe}(])- \ “Member(A)
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4 Order of the Tribunal
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List on 5.7.02 to enable the '’
respondents to file written statement.

Vice=Chaiman

MK .Eeb Roy, SreCelieSeCe
i prays for time to file written statament,
i Prayer is accepted. List on 23.8,02

% for orders, \C—(7§£Lv£%,$,;,

Member

At the regquest made by Mr.A Deb Roy
learned Sr.C.G.S.C. four weeks time is
‘allowed to the respondents to file written
|statement. List the case on 20.9.2002.
Meanwhile interim order dated 12.1.L

2001 shall continue.

E \ Q~(A/§bux%A_ET
| \ Memb
}‘ .

Written statement has already been
g filed by the respondents, List the matter
. for hearing en 11.10.2002, The applicant
i may file rejoinder, if any,
| Meanuhile, interim order dated
12 11.2001 shall continue,

i f Vice=Chairw®an
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On the prayer of Mr.M.Chanda learne
counsel for the applicant case is adjournc

i £O 22 11,02 for hearing.

Cd(,QSqul_ﬁ_

Member

The applicant has moved this
application for setting aside the impug-

 ned order of transfer dated 14.9+¢2001
:(Annexure 6) transferring him from

Jairampur #6 P.W.D. Division, Arunachal
Pradesh to Khowai =lectrical Division
No.X, Khowai Tripura with additional
charge of Gas Therman Electrical Division
Baramura, Tripuras
‘The .applicant 1is working a&s Divi-
sional Accounts Officer Grade I in the
office of the Executive “ngineer, Jairam-
pur, PiW.deDivision, Ehanalang, Arunachal
Pradeshs, It is stated that the applicant .
has got six dependent family members
including 95 years old widow mother. The
family of the applicant is staying at
Mariani in the District of Jorhat, Assam.
The applicant hagl made representation
dated 204642000 praying for posting
either at ﬁeomali. Namsai or Maio or
Rowing in order to enable him to take
better medical care for his wife and
other family members. The applicant
gas made another representation dated
274142001 praying inter alia for his
posting nearer his home town. The )
applicant is due to retire on 31,1,2004.
The applicant has referred to the trans-
ferx’guiéeline of the Comptroller and
Auditor General of India, dated 19.4.2000
(Annexure 5) and has particularly refe=
rred to Sub paras(f) and (g) of the
guidelines which is reproduced below:-

contd/«=
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- {£)Y"™.tenure of posting should nor-
mally be three years in a par=-
ticular Division and six years
at a particular station;

{(g) an officer should normally
allowed to serve the last three
years of his service life at a
place of his choice even if it
results in his stay in the same
place e:zc, beyond the normal !
tenure," .

Mr.M.Chanda learned counsel for the
applicant argued that the applicant is.,

i/fo,h/retirement having only two years two

months service left in his credit as such
the applicant should be considered to
continue in his present place of posting
or at least to his choice station in
terms of transter policy issued by the
Comptroller and Auditor General of India,
Heard MrsA.Deb ROY, SreCeGeS.Ce
for the respondents. %ﬁe regspondents
have filed their written statement. In
the written statement it is stated that
the applicant joined in the department
on 1.10.1985 and during his entire servie
the applicant has served in Manipur for
two years only and the rest of his period
he served in the State of Arunachal
Pradesh. It is also stated that transfer
of Applicant has been done in public
interest,

&AqiE I have gone through the records
submitt learned counsel for the
applicant as well as the learned counsel
for the Responéents.‘Tha applicant has

been transferred two years two months
before his retirement. In view ofthe
transfer policy issued by the C.A.G. of

India, the applicant is entitled to
continue either in the present place of

posting or at least to his choice station.
last three years of service. The ends of
justicé will be met if the fegpondents
are directed to dispose.of the represen-~
tation and to consider his case as per

policy guideline dated 19.4,2000, Accore
d p A
ingly the respondents are directey

>
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| be disturbed fr§m’ihe present place of
3-posting. |

a5 e N

to dispose 0f the representatijon £ilfed

i by: the applicant aééﬁgr as possible prefe=
rably within 3 montlfs from the date of
| receipt of this order. Till disposal of

the representation the applicant shall not

iy

The application is disposed of,

‘4 There shall however, no order as to costse

<

Member
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

(A Application under Section 19 of the Administrative Tribunals Act,

Title of the case

8ri  Prasenjit Kumar Roy

»
-

1985)

uuuuuuuuuuu

s Applicant

- VYersus -
Union of India & Others: Respondents.
INDEX
f SL. No. Annexure Particulars Page No.
Ol. - e Application i-11
2. ——— Verification 12 ,
[
03. 1 Representation dated 20.6.2000 13
] [
: 0O4. 2 Forwarding letter dated 10.7.2000 14
05. 3 Representation 27.1.2001 15
05. 4 Forwarding letter dated 8.2.2001 16
07. 5 Copy of Transfer Policy dated 19.4.2000 | 1718
08. & Impugned order dated 14.9.2001 19-20
‘______"-—_—___:z't—‘-
R, 7 Representation dated 15.10.2001 21-22
Filed by
Date [2.//. 0/ Advocate



S

IN THE CENTRAL ADMINISTRATIVE -TRIBUNAL
GUWAHATI BENCH : GUWAHATI

(fn épplication under Section 19 of #hadministrative Tribunals Act,
| 1985)

0.8, NOLwwwwus 4Tg5t%i..../2001

i
EETMEEN
Sri brasenjit Kumar Roy
$/0 Fate Prabhat Kumar. Roy
a/o @f the Executive Engineer,
Jairémpur , P.W.D. Division,
P.O.:JairamUpur, District~Changlang
ﬁrunfchal Pradesh

e e e Applicant

- ~AND-

1. 'iThe Union of. India,
E(Through the Comptroller and Auditor General
cof India)
"Mew Delhi.

2. The Accountant General (A &E)
tMeghalaya etc.
Shillong.

%. ‘The Executive Engineer,
Jairampur, P.W.D. Division,
VP.O. Jairampur,
ﬁDistrict~Changlang
~Arunachal Pradesh

.......... Respondents.

qw«ﬁ"«* W
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This application is made against the impugned order of transfer

and posting issued under letter No. H. No. DA/Cell/42 dated

j 14.9.2001 whereby the applicant is sought to be transferred and

‘posted from Jairampur to P.W.D. Division, Arunachal Pradesh to
Khowai Electrical Division No. X, Khowai Tripura with additional
charge of Gas Thermal Electrical Division, Baramura, Tipura, just
before two vears of retirement on superannuation from service in

" total violation of the rule/quidelines issued by the office of

~the Comptroller General of India, New Delhi under letter No. 394~

- MNGE (App)/11-98 dated 19.4.2000 and also praying for a direction

Cupon the respondents to allow him to continue in his present place
of posting at Jairampur till the date of superannuation in the
light of the order/direction contained in the letter dated
19.4.200 passed by the Comptroller and Auditor General of India,
New Delhi.

1 - I’ - E || :I ol ]

" The applicant declares that the subject matter of this application

is well within the jurisdiction of this Hon’ble Tribunal.
.. .
The applicant further declares that thisapplication is filed

“within the limitation prescribed under section-21 of the

Administrative Tribunals Act, 1985.

P qﬂm-&ﬁrﬂr Wy 9‘
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Eacts of the case.

That the applicant is a citizen of India and as such he is
entitled to all the rights, protections and privileges as

guaranteed under the Constitution of India.

That the present applicant serving as Divisional Accounts Officer
Grade I in the office of the Executive Engineer, Jairampur,

F.W.Division, Chanalang.Arunachal Pradesh

That: the applicant initially appointed as LDC in the office of the
Executive Engineer Hydro Electrical Division, Rowriah, Jorhat
under the Chief Engineer, Department of P.W.D., Government of
Arunachal Pradesh Thereafter the applicant was promoted as
WOC . However during the vear 1985 the applicant was appointed as
Junior grade Divisional Accountant in the office of the Accountant
General (Accounts), Meghalava Shillohg under the cadre controlling
authority of Accountant General (Accounts) Meghalaya, Shillong
and posted in the office of the Executive Engineer, P.W.D.
Changlang , Arunachal Pradesh. The applicant thereafter
transferred and posted in different places in the North eastern
Region as Divisional Accountant under the Accountant General (AE)
Meghalaya, Shillong on different occasions. The detail particulars

of transfer and postings are furnished below -

S1. Name Place of posting Period of stay

Mo .

1 Prasenjit Kumar [Office of the Executive |1.10.1985 to 18.9.1989
Roy ' Engineer, Seppa

2 -do- Oftice of the Executive |1.10.1989 to 5.6.1993

Engineer, RW Division,

Khonsa

3 -do- Office of the Executive |15.6.1993 to 10.7.1994

Lp@ﬁw bor }'



Engineer, Imphal (E)

Division, PWD Manipur

Engineer,

|
§ i P.W.Division,Dapori jo,
! Arunachal Pradesh

24 -do- Office of the Executive {11.7.1994 to May,1998

Engineer, Jairampur

) -do OTTice oT the Executive [8.7.1998 to till date

rr is stated that the applicant carried out all the above
| I

transfers and postings as ordered by the office of the Accountant
meneral (A & E) from time to time without any hesitation.

|

’;?ﬂi §That vour applicant has got six dependent family members

0ld aqa diseases and requires constant medical care. The applicant is a

permwnent resident of Mariani in thedistrict of Jorhat, Assam. The

dppllcant vide his representation dated 20.6.2000 addressed to the
ﬁcqpuqtant General (AE), Meghalaya etc. Shillong praying interalia that
hi% c%se may kindly be considered for posting either at Deomali, Namsai
orsMaio or Rowing, in order to enable him to take better medical care
For hig wife who is suffering from various diseases/complications. The
$aid}repre$entation dated 20.6.2000 was duly forwarded by the

Exécuﬁive Engineer, Jairmapur Division, P.W.D., Arunachal Pradesh to the

ﬁccouﬁtant General (AE) Meghalayva etc. Shillong vide letter under No.
JD/E*i/lB/QOOO*OO dated 11.7.2000. Thereafter also the applicant

|
SU bm itted another representation on 27.1.2001 praving inter alia for his

2
poﬁxlﬁq nearer his home town wherein t is stated that the mother of
Lhe\appllcant is suffering from various old age aliments and praying for
his‘pgotlng nearer to his hometown. The said representation is also
forharﬁed by the Executive Engineer, Jairampur Division, P.W.D. vide his

l&tte% dated 8.2.2001 with the recommendation for sympathetic

. i l .
consideration.

N



Lopy of the representation dated 20.6.2000, forwarding letter

dated 10.7.2000, representation dated 27.1.2001, forwarding letter dated

8.2.2001 are annexed as Annexure 1,2,3 and 4 respectively.

4.5 That your applicant beqs to state that the date of retirement on

quperannuatlon js first approaching i. e. on 31.1.2004. There is hardly

t@o years service left in the credit of the applicant. In this

cdnnection it is relevant to mention herethat the

Comptroller and auditor General of India, New Delhi

office of the

vide his letter

bearing No. 394-NGE (APP)II-98 dated 19.4.2000 issued necessary

instructions/orders/directions to all the Principal Accountant

General/ﬁccountant General dealt with the cadre

accoun tants/Accounts officer. In the said letter it

of Divisional

is categorically

gtated that the need to evolve some clear defined norms and uniform

transparent policy of transfer and posting of Divisional Accounts

officer. IT is also observed in the said letter that

though transfer is

an incident of service of Divisional accountant it should be affected in

~ur.,h a way that it causes minimum inconvenience to the individuals and

at the same time it fulfills the administrative ‘requirement and it is

d301ded certain broad para metres for transfer and posting of Divisional

ﬁccounts off icer/Divisional accountant which has been directed to be

tollowed scrupulously and uniformly. In the said letter as per clause

(q), it is stated that the officer should normally allowed to serve the

1ast three years of his service life at a place of hi

e choice even if it

eaults in his stay in the same place etc. beyond the normal tenure. The

relevant portion of the letter dated 19.4.2000 is reproduced below

“* (g) an officer should rormally allowed to serve the

last three years of his service life

at a place of his

choice even if it results in his stay in the same

! place etc. beyond the normal tenure.’’

Q(Sumyd Wy
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&n view of the above transfer policy laid down by the Comptroller

andlﬁw?itor General of India, New Delhi and also in view of the repeated

rep%eéentation submitted by the applicant before the accountant General
(A &E shillong the applicant is entitled to continue either in the

pre&emt place of posting or at least to his choice station.

i &opy of the transfer policy dated 19.4.2000 issued by the

| Comptroller and Auditor General of India, New Delhi is annexed

’ ﬁereto and the same is marked as Annexure-S5.

|

That most surprisingly, the Accountant General (A & E).

1
Meqhalaya shillong vide impugned transfer and posting order issued
und%r\letter No. E.0O No. DA/Cell/42 dated 14.9.2001 the Accountant

H

Gen@rag (h&E) Meghalaya, Shillong ordered the applicant for posting from
Jairmapur, P.W.D. Division to Khowai Electrical Division No. X, Khowai,

i
TriLuFa with additional charge of Gas Thermal Electrical Division

|

Baram@ra, Tripura in the State of Tripura. This impugned order has been

pas§e# in a most arbitrary and mechanical way without taking into
T ‘ .
consideration the representation submitted earlier by the applicant on

20.6. 2000 and 27.1.2001. It is further submitted that the impugned
trawwfer and posting order has been issued in total violation of the

PO llcé norms laid down by the highest authority i.e Comptroller and

ﬁud%tor General of India, New Delhi, vide his letter dated 19.4.2000. It
is Felpvant to mention here that the applicant has left only two vears
andFth months service in his credit. As such the applicant has acauired
a v?ldable and legal right for continuation in hipresent place of

postinh at Jairampur in view of the above transfer policy issued by the

Comﬁtroller and Auditor General of India, New Delhi dated 19.4.2000. In
th; connectlon it may also be stated that till filing of this
dpp]lcatlon the applicant ha§¢EEE;X§E_Q§QQ_£§lgé§ed from the office of
the Executlve Engineer, Jairampur Division, P.W.D. and it is a fit case
forithe Hon’ble Tribunal to interfere with to protect the right and

Lnterest of the applicant. It would be evident from the impugned order

R . oot b



of%féansfer and posting dated 14.9.2001 that the same has been issued
unﬁeé the Accountant General’s order at Page No. 9 Note dated 14.9.2001
Of;File No. AD/Cell/Finance~irregularities/Division. In this connection
it ié categorically stated that there is nallegation of financial
ir%eéularities against the applicant and no such communication has been
tecelved from the authority till filing of this application. It is
felevant to mention here that the applicant while working in the office
ofgthe Executive engineer, PWD Division Jairampur submitted a detail
Co&plainant to the Superintending Engineer, Jairampur PWD, Jairampur
aq%iﬁst the then Executive Engineer, PWD, Jairampur alleging financial
LFL&%UI&PItlQ& and violation of rules regarding irregularities diversion
of fund to State Plan and also irregular payment to the tune of Rs. 16
Lakhs in total violation of rules by the then Executive Engineer,
laurampur vide his letter no. PKRE/2000-2001/2008-11 dated Jairmapur
dared 23.6.2000 with a copy to the Accountant General, Meghalaya (& 8 E)
Shullmnq for favour of his information and also to the Chief Engineer,
(ngﬁern) Arunachal Pradesh, Itanagar and the applicant is now
aerehendlnq that the impugned transfer order has been passed at the
1n§tance of a vested cicle working against the applicant in total
viéla%ion of the Comptroller and Auditor General of India’s circular
daLed 192.4.2000. The applicant urged to produce the same at the time

‘ |

of| hearing.

A copy of the impugned transfer order dated 14.9.2001 is

annexed hereto and marked as Annexure-6.

4.? That the applicant further begs to state that immediately after
reéeipt of the impugned order of transfer and posting dated 14.9.2001
thé applicant submitted a detail representation addressed to the
Acéountant General, Arunachal Pradesh, Meghalaya, Shillong. In the said
representatlon the applicant stated inter alia about his domestic
problems and also prayed for his retention either at P.W.D., Jairampur

oriln any place nearer to his hometown on the ground that the date of

!
i

Fumetit o7




Aetﬁrement on superannuation is first approaching but the said
representation is still pending with the Accountant General (A&E)),
Heghalaya, Shillong without any reply.
J
1 A copy of the representation dated 15.10.2001 is annexed
hereto and the same is marked as Annexure-7.
4.8 That it is stated that the applicant is on the verge of retirement
and presently he has got six dependent family members including his son,
qaughters, wife and widow mother. Moreover the applicant is also
fnt@nding to settle down in the State of Assam after his retirement on
superannuation. As such the impugned transfer and posting at this stage
will cause irreparable loss to the applicant. Therefore the Hon’ble
ﬁribunal be pleased to stay the operation of the impugned transfer and
posting order dated 14.9.2001 and further be pleased to direct the
Hespondents to allow the applicant to continue the applicant at his
Qresent place of posting till the date of superannuation in terms of
?ransfer policy dated 19.4.2000 issued by the Comptroller and Auditor
General of India, New Delhi. It is further stated that the applicant is
expecting his next promotion to cadre of Senior Accounts Officer very
éhortly and the Hon’ble Tribunal further be pleased to direct the
respondents to allow the applicant to continue either in his present
place of posting in the event of his promotion to the cadre of Senior

fccounts Officer or any other place nearer to his hometown as praved by

the applicant in terms of his representation stated above.

4.9 That this application is made bona fide and for the cause of

justice.
%.  Grounds for relief(s) with legal provisions.

%.1 For that the applicant is on the verge of retirement having only

two vears two months service left in his credit as such the

o



ﬂapplicant is entitled to continue in his present place of posting
for at least to his choice station in terms of transfer policy

i {ssued by the Comptroller and Auditor General of India, New Delhi

'Jatad 19.4.2000

5.2 EFor that For that the impugned transfer and posting order dated
i ! .
' 14.9.2001 is violative of transfer policy jssued by the office of

Ethe Comptroller and Auditor General of India.

5.3 For that the applicant submitted several representations for his
éretentlon at hl& present place of posting or any other suitable

;place nearer to his home town in order to tide over his domestic
'gproblem but the same has not been taken into consideration while
épassing the impugned order of transfer and posting.

%. 4 For that the applicant having six dependent family melers

including the old aged widow mother of 95 years as such the

 transfer and posting in the far off place on the verge of

retirement will cause irreparable loss to the applicant.

5.5 For that the applicant is still working in his present place of
ﬁ posting although he is on leave on medical ground and the

? applicant has not been released from duty till filing of this

application.

6. | Details of remedies exhausted.

That the applicant states that he has no other alternative and

othér efficacious remedy than to file this application.

;
7. ? Matters not previously filed or pending with any other court.

10 \lw\oﬂyﬁt]’ by

N
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| .The applicant further declares that he had not previously filed
any application, Writ Petition or Suit regarding the matter in respect
oé wﬁich this applicatbn has been made before any court or any other

authority or any other Bench of the Tribunal nor any such application,

Writ. Petition or Suit is pending before any of them.

; Under the facts and circumstances stated above, the applicant
humbly prays that your Lordships be pleased to grant the following

|
reliefs.

8.1 :That the Hon’ble Tribunal be pleased to set aside the impugned
_ order of transfer and posting issued under letter No.DA CELL /42
" dated 14.9.2001 (Annexure-6).

8.2 ‘That the Hon’ble Tribunal further be pleased to direct the
respondents to allow the applicant either to continue in his
present place of Posting at Jairampur, P.W.Division, Arunachal
Pradesh or to consider his posting nearer to his home town in

terms of his option submitted through his representations.
8.3. Costs of the application.

8.4 aAny other relief or reliefs to which the applicant is entitled to,

as the Hon’ble Tribunal may deem fit and proper.
9., JInterim order praved for.

During pendency of this appldation, the applicant prays for the

following relief -
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2.1 fThat the Hon’ble Tribunal be pleased to stay the operation of the
r%impugned order of transfer and posting issued under letter No. DA

|

ECELL/42 dated 14.9.2001 (Annexure-&) till disposal of this
I ' '

japplication.

10. TThis application is filed through Advocates.

11, JParticulars of the 1.P.0,

i) I.P.0. No. : 66 725588

Mii) Date of issue A EV/-ID X4

;iii) Issued from : G.P.0., Guwahati.
Fiv) Payable at . G.P.0O., Guwahati.

12. lList of enclosures,

s stated in the index.
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I, Prasenjit Kumar Roy, S$/0 Late Prabhat Kumar. Roy aged
about 58 vears, working as Divisional Accounts Office in the office of
1't:he Executive Engineer, Jairampur , P.W.D. Division, P.0O. Jairamupur,
aoistrict*Changlang Arunachal Pradesh do hereby verify that the
statements made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge

%ang those made in Paragraph 5 are true to my legal advice and I have not
suppressed any material fact.

And I sign this verification on this the 12thday of
November, 2001.

-

Sighature
mejy\r ws lo
‘éia%aj-w
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: Annexure-1
'

loj

Thelﬁccountant General (A&E)

Meghalaya etc. Shillong

| {Through the E.E. PWD, Jairampur)

Sub' :Prayer for transfer.
sir,

i ¢ Most humbly and respectfully I beg to lay before vou the folowing
Iact» for favour of your kind consideration and sympathetic orders.

: © That Sir, I have been transfer from Daporijo P.W. Division and
posted to Jairampur P.W. Division on 08.07.1998 since then, my wife have
b@em suffering from various diseases accompanied with other
complications as a result health of my wife has been reduced to a great
@?tént. In short of the water/climate of Jairampur tells upon health of
m& @ife. During her prolonged ailment I consulted the Doctors at
Jairampur and ultimately they could not detect the actual disease. I
agcdrdingly with the permission of my superior authority came down to
Dﬁbﬁugarh number of time. The attending physician of Assam Medical
Cbl#ege, Dibrugarh advice me to change the place for recovery of health
of my wife.

Vo In the circumstances stated above, I fervently and fervidly
requ@st you to kindly transfer me to any place in the plain area beyond
the‘1nner line preferably one of the places such as Deomali, Namsai,
Chanqlanq, Roing, Itanagar and Tezu etc. Further I bring to your kind
notlbe that the date of retirement from my service on 31.01.2004 on
>uperannuat10n, as such, kindly consider my case as praved for
wympath@tlcally,

‘ ' For which act of your kindness and magnificently I shall remain
e%eq grateful to vou.

P © Yours faithfully,
i 8d/~ Illegible

; (P.K.ROY)
ol pivnl.Accounts Officer, Gr-I
0/0 the Executive engineer,
P Jairmapur P.W. Division,
. (Arunachal Pradesh)

E S+ I

“‘C;anhrg%4d +o £{TjUVi;z;27
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Annexure~2
GOVERNMENT OF ARUNACHAL PRADESH
OQFFICE OF THE EXECUTIVE ENGINEER ; JAIRAMPUR DIVISION

i PWD 5 AP JAIRAMPUR -~ 792 121

M@. JD/E~1/18/2000-01 /2514 Dated Jairampur, the 10.7.2000
T@

T%a Accountant General (A&E)

Meghalaya, etc. Shillong.

$@b :Transfer

sir,

H With reference to above mentioned subject, a representation
réoeived from Sri P.K.Roy,D.A.0. Grd-I which is self explanatory is
f@rwarded herewith for your further necessary action.

&Aclo 1 As above.

‘ Yours
| faithf
| ully,

Sd/~ Illegible

Executive Engineer
Jairampur division,
PWD = AP  JIRAMPUR
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Annexure-3
No. JD/PKR-1/2000-01/7 Dated Jairampur, the 27th Jan./2001

To

rhe Accountant General (A&E)
hlllonq, Meghalava etc.
(ﬁhrough Proper Channel)

Sﬁb z Transfer

ir

6

With due respect & humble submission I would like to place before
you the following few lines with the hope that the same would meet with
your Kind & sympathetic consideration.

That 8ir, I would be completing my tenure in my present place of
DOQtlnq very shortly & as such I am expecting my transfer after March. I
wlil be retiring from service on 31. 01/2004 on attaining d¢hage of
ouperannuatlon

That Sir, during my entire service career I have served in Manipur
& hard areas of Arunachal Pradesh like Seppa, Daporijo. I am having a
Iarqe family consisting of six members including my old aged widow
mother who is about 95 veas of age & suffering from various ailments.
Being the only son of my parent, it is my moral obligation to look after
hur at this stage. For cuite sometime I am also suffering from diabetic.
In’ this connection 1 have already submitted a representation which was
Forwarded by Executive engineer, Jairampur vide No. JDAE/18/2000~
01/2514, dated 11. 07/2000 (Copy enclosed).

; Under the above circumstances, I would fervently request vou
benlqn authority to kindly consider my next posting in any Divisions of
ﬁmunachal Pradesh which is nearer to my native place from where I can
look after my family being my last tenure before retirement.

¥ours faithfully,

8d/~ Illegible

(P.K. Rov) DA, Grd—-I
falrampur DlVlslon, PWD ,
Jairampur : Q.P

i o A -FD o danre (ﬂpf
T Ly
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Annexure—4

GOVERNMENT OF ARUNACHAL PRADESH

OFFICE OF THE EXECUTIVE ENGINEER ; JAIRAMPUR DIVISION
PWD 3 AP JAIRAMPUR -~ 792 121

MNo. JID/E-1/PF-455/2000-01/9121-22

Dated Jairampur, the 08.02..2001
o

The Accountant General (A&E)
3hillong.

Sub: REPRESENTATION OF SHRI P.K.ROY, DAO GRD-I.
Sir,

A representation seeking for transfer received from shri FP.K.Rov,
DAD, Grd-I under Jairampur P.W.Division which is self explaratory, is

forwarded duly recommendation for sympathetic consideration please.

Enclo : As stated above.

Yours faithfully,

: /

&

(FR.K. WAHGE)
FExecutive Engineer
Jairampur Division, PWD,

Jairampur

Dated Jairampur, the 08.02..2001
1. Shri P.K.Roy, D.A.O. Grd-I,

No. JD/E-1/PF-455/2000~01

for information

sd/~ Illegible

(FR.K. WAHGE)
Fxecutive Engineer
Jairampur Division, PWD,

Jairampur

oA E%QIK»%U Ai'%?u;cgp

v

f%dvt)LﬁQtJZ—
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Annexure-5

QFFICE OF THE COMPTROLLER AND AUDITOR GENERAL. OF INDIA
NEW DELHI -110002

Mo. 394-NGE(App)/11-98
1 Dated 19.4.2000
6

|
All Pr. Accountants General/Accountant General
Dgaling with the cadre of Divisional Accountants,

$ir/Madam,

W The need to evolve some clearly defined norms and a uniform and
transparent policy of transfer and posting of Divisional Accounts
Officers/Divisional Accountant was being felt for setime. Though
tr?nsfer is an incidence of service of Divisional Accountant, it should
beieffected in such a way that it causes minimum inconvenience to the
individuals and at the same time it fulfils the administrative
réquirements. It has, therefore, been decided to prescribed the
fthowing broad parameters for transfer and posting of Divisional
ﬁdtount$ Officers/Divisional Accountants which should be followed

scrupulously and uniformly.

{a) transfer and posting should normally be made once in a vear and
annual transfers should be timed properly so that these may not
disturb the academic session.

(b) list of Divisions likely to fall vacant during the vear should be
publicised well in advance.

(c) Divisions should be properly graded by following the instructions
issued in this regard from time to time and posting of officers
should be made in the appropriately graded Divisions;

(d}  Option for posting in particular station(s) should be called for
' from the individuals and efforts should be made to accommodate the
officers at the place of their choice, subject too availability of
. vacancy and on basis of seniority. The adverse comments given by
| the Inspecting Officer auditing the accounts of the Divisions,
adverse remarks made by the Executive Engineers on the performance
of the Divisional Accounts Off icers/Divisional Accountants which
are finally substantiated and the performance in proper and timely
submission of accounts may also be Kept in view:

CLQJ;1A3£21u1~47) be trce &fj7
Mvéu}’e—
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a transfer Committee comprising the Group Officer in afge of
works Accounts and two other Indian Audit & Accounts Department
officers of the rank of Sr. Dy. Accountant General/Dy. Accountant
beneral, to be nominated by the Pr. Accountant General/Accountant
%eneral should be formed to consider the case of transfer.

t

(e)

tenure of posting should normally be three yvears in a particular
Pivision and six vears at a particular stationg

an officer should normally allowed to serve the last three years

of his service life at a place of his choice even if it results in
“his stay in the same place etc. bevond the normal tenure.

i e e e,

{h) @ genaral  order indicating transfers and postings of all officers
{hould be notified in addition to individual posting orders that
%ay be issued.

2. Qispengation of the set norms could be made only in every

' éxceptional circumstances, to be recorded in writing, on account
f extreme personal circumstances which are quite distinguishable.

S

S

L ' Yours faithfully,

(. sd/ -
' Asstt.‘Comptroller and Auditor General (N)
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SHILLONG

Mo. No. DA Cell/42
%4797%99i

Annexure-6

OFFICE OF THE ACCOUNTANT GENERAL ( & 7 E), MEGHALAYA ETC.

pated : 14-9.20°
M&

4he following Officers/Officials are transferred and posted in the
same capacity to the vacant Divisions mentioned below against their

names |with immediate effect.

S0.NO| Name and Transferred trom |1ransferred TO
| |Ppesignation

1 | Shri P.C.Borah jKhonsa P.W.D. Tumti Electrical Division,
' Sr. A.0. Division, Arunachal |{Jatanbari, Tripura with

é Pradesh

additional charge of Gumti Civil
Division Jatanbari, Tripura

 SHrl P.K.Roy,
DA-I

Jalirampur
P.W.D.Division,
arunachal Prade$h

Khowal Electrical Division No.X |
Khowai, Tripura with additional |
charge of Gas Thermal Electrica
Division, Baramura, Tripura

i

Sangram P.W.D. Division Sangram, |

K : Shri L.Tomba Longding Division,
' Singh, D.A. P.W.D., Arunachal

: Arunachal Pradesh
| ' Pradesh

!‘ w— 3);"

rhe transfer is in Public interest.
Authority @ AG’s orders at P/9N dated 14.9.2001 of flle No ..
DA Cell/Fin~1rregularltles/01v1slon

sd/-
; Sr. Dy. Accountant General (Admn)

i

Memo NO. DA Cell/1-11/2000~2002/%et/Vol.11/58-72 Dated 14. 9.2001/

18. 9.&001

Copy to o=

1. Fhe Executive Engineer, Jairampur, P.W.D. Division, Arunachar
Pradesh is requested to release Shri P.K.Roy, D.A. 0. I immeditely
thhout waiting for a substitute. Copy of the release order may
ﬁlease be sent to this office. He is also reauested to write the
L R. of the relieed Divisional Accountant and submit it to the
ooncerned state Sr. Deputy Accountant General for his review.

2. [lhe Executive Engineer, Khowai Electrical Division, No. X, Khowai ,
prlera The date of joining of Shri P.K.Roy, D.A.0. I may plelase
pe intimated to this office.

|
Cariidied Yo be,w
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The eXecutive Engineer, Gas Thermal gElectrical Division,
waramura,Tripura. The date of joining of shri P.K.Roy, D.A.0 1 may
please be intimated to the office.

The Executive Engineer, Khonsa P.W.D. Division. Arunachal Pradesh
is requested to release Shri p_C.Borah Sr. D.A.O. immediately
without waiting for a substitute. Copy of the release order may
please be sent 1O this office. He is also requested to write the
c.2. of the relieved pDivisional Accountant and submit it to the
concerned State Sr. Deputy Accountant General for his review.
The Executive Engineer, gumti Electrical Division, Jatanbari,
Tripura. The date of joining of shri P.C. Borah, Sr. D.A.0. may
please be intimated to this office.

The Executive Engineer, gumti Civil Division, Jatanbari Tripura.
The date of joining of shri P.C.Borah, Sr. D.A.0. may please be
intimated to this office. ‘

The Executive Engineer, Longding Division p.W.D., Arunachal
Pradesh is requested to release shri L. Tomba $ingh, D.A.
inmediately without waiting for a substitute. Copy of the release
order may please be sent to this office. He is also requested to
write the C.R. of the relieved Divisional accountant and submit it
to the concerned state Sr. Deputy Accountant general for his
review.

The Executive engineer. sangram P.W.D. Division Sangram, Arunachal
pradesh. The date of joining of shri L.Tomba Singh, Divisional
accountant may please be intimated to this office.

shri P.K.Roy, D.A.O. I 0/o the Executive Engineer, Jairamput
p.W.0. Division, arunachal Pradesh. He is requested to submit his
handing overtaking over memorandum to his pDivisional Officer.
shri P.C.Borah, Sr. 0.A.0, 0fo the Execubie Engineer, Khonsa
P.W.D. Division, arunachal Pradesh. He is requested to submit his
handing over/taking over memorandum to his Divisional Officer.
shri L.Tomba $ingh, Divisional Accountant 0/0 the Executive
Engineer, Longding Division P.W.D., arunacal Pradesh. He is
requested to submit his handing over/taking over memorandum to his
Divisional Officer.

Sr. deputy accountant General (A&E), Tripura, Agartala.
pDirector of Accounts and Treasuries, Government of arunachal
pradesh, Naharlagun, arunachal Pradesh.

£.0. File.

p.C.File

$.C.File

sd/~ Illegible

Sr. Accounts officer,
1/c DA Cell
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é . Annexure-7
P
1

{01

The Accountant General (A&E)
ﬁeqhalaya etc. Shillong.

Sub 1 pPraver for transfer nearer to my home town, considering my
last tenure.
Sir.,

In inviting a reference to transfer Order No.E.O No. DA Cell/az
dated 14.9.2001, issued under Memo No. DA Cell/1-11/2000-2002/Yol-11/58~
/2 d&ted 18.9.2001, (Copy =nclosed, enclo No.l.), regarding my transfer

fr ?m Jalrampur P.W.D. Division, Arunachal Pradesh to Khowai Electrical-

(9}1 Vislon No.X, Khowai, Tripura, with additional charge of Gas Thermal

Flfctrlcal Division, Baramura; Tripura, I am to bring to Your kind
nﬂ ice the following few facts for vour kind consideration and
v pathetlc orders.

i
1. That sir, I am cdue to retire form my service on 31.1.2004, i.e.

j@%t}after 2 years 2 months and 15 days I will retire from service.
24 ‘That Sir, During my entire Service career, I served in trouble
ahgs in Manipur, far away from my home town and also interior places in
ﬁrunghal Pradesh. I am having a large family consisting of six .members
and ﬁaving some domestic and family problems which are to be settled

before my retirement. Moreover, I have my 95 vears old aged other who is

staying in my home town in Mariani, District-Jorhat, éAssam. I being the
only ‘son of my parents, it is my moral obligation to look after my old
[

mothér who is suffering from different ailments of old age. I have been

aﬂsoﬁ$uffering from diabetic for a long time.

|
i

?I have submitted two representations dated 11.7.2000 and

842,2001(Copies enclosed, enclo No. 2 and 3) forwarded by Executive

Eﬁgineerg Jairampur P.W.D. Whether I requested Your honour to transfer
m% nearer to my Home town. But instead of transferring me nearer to my

P .
h@meatown, I have been transferred vide yvour order under reference, to a
o
e%treme Corner of Tripura, far away from my home town.

1 _

| Cardli friod 4o be
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\
5 ? In view of the fact stated above, I am to request you kindly 1:0b
,re?iew my transfer order/case and retain me in Jairampur P.W.D.,
Jairampur, Aruncahal Pradesh ads the place is nearest to my home town
i,é. Moriani, District-Jorhat, Assam. If it is not Possible to consider
mysretention to Jairampur I may Kindly be posted to any one of the
following places i.e. Deomali, Miao, Roing in Aruncahal Pradesh, so that
I hay have my close contact with home to solve my various
do@estic/family problems before my retirement and also I could look
after my old mother.

And for this act of your kindness, I shall remain ever grateful to

WOU .
Fnclo: As stated above

Yours faithfully,
8d/~ Illegible

(P/K.RoOV).

Divisional accounts Officer,

‘ P.W.D., Arunachal Pradesh

‘ Jairampur
Dated the 15th October, 2001.

&4
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the Gepartment on 1.10.1985 and during his entire service carcer

the Applicani has scrved in Manipur for iwo voars anly and tho rest,

\F___.__—-—-—'/——-———-J-

of his period he served m the State of Arunachal Pradesh, ’
. ’ i SIS S
Further in the appointment order daed 5.8.85 it was
spécifically meniioned that the applicant will b Labie o transfer -
/
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